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(e) The CBl filed a charge sheet on 2-6-1969
against the conceined Sales Officer. He was
charged for offences undcr Sec. 120-B 1PC

read with section 5 (2)/5(1)(d) of preventioa:

of Corruption Act 1947 and Sec. 161 IPC,
and for substantive offences under scction
5(2)/5(1)d) of prevention of Corruptien Aet,
1947, 161, 1PC and 164 1.P.C.

(f) The case is pending trial.
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Board to Develop National Capital Region

3224. SHRI B. K. DASCHOWDHURY:
Will the Minister of WORKS AND HOUS-
ING be pleased to statc:

(a) whether Government propose to con-
stitute a Board to develop National Capital
region;

(b) if so, whether the names of Board
members have since becn finalised;
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(c) whether Government will circulate
this proposal for eliciting public opinion
among the persons residing in the States
falling under the purview of this scheme}

(d) the reaction of the Chief Ministers of
States whose areas arc likely to be included
in the National Capital region; and

(e) the time by which this scheme will be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): (a) to (e). A propo-
sal is under consideration toset up a
statutory National Capital Regional Planning
Board consisting of the representatives of the
Central Government, thc Governments of
Uttar Pradesh, Haryana and Rajasthan and
the Union territory of Delhi. The Board will
ensurc the cvolution of zn integrated regional
development plan and finance some of the
key projects of the plan. The actual imple~
mentation of the plan will be the responsibi-
lity of the concerned State Governments.

At this state, it cannot be stated whether
the proposal will be circulated for- eliiting
public opinion. The time to be taken in
finalising and taking a decision on the pro-
posal and in implementing it cannot also be
aasessed at-this-stage.

Dict Surveys of Working Class

3225. SHRI M. K. KRISHNAN: Will
the Minister of HEALTH AND RAMILY
PLANNING be pleased to state:

(a) whether the attention.of Geovernment
has been drawn to the diet surveys conducted
by the National Institute of Nutrition focus-
ing the attention on imadequate intake of
calorics of food by the working class;

(b) if so, the main findings thereof; and
(c) the reaction of Government thereto?

THE MINISTER: OF STATE IN.-THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a) Yes.

(b) The National Institute of Nutrition
collected data or diets of industrial workers
in 1957-58. The data was analysed with a
view to identify relationship between the
size of the family and the nutritive vale uef
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the diets. It was found that in families with
lass than three children, calorie and protein
¢ontent of the diets were more than in families
with more than three children. Further, it
was observed that among the families with
more than threc children, the diet Was inade-
quatc in calories.

(c) Taking into account the date collected,
ihe National Nutrition Advisory Commitiee
appointed a Sub-Committee on ‘Nutritional
Requircments of Working Class Families’
in 1962. This Sub-Commiittee after consider-
ing all aspects of this problem, submitted its
Report in 1965 which was forwarded to
different State Goveinments and industrial
agencies for taking appropriate action on the
recommendations of the Committee which
were as follows:—

Worker
Wife

2,816 Calories

2,150 Calorics

Childicn
(i) Age-group 0-5 1,230 Calories

(ii) Age-creup 6-14 2,010 Calorics
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Quarters for C. P. W. D. Staff in Va lous
Cities and Afrports in the Country

f a

3227. SHR1 M. KATHAMUTHU: Will
the Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the C. P. W. D. has built
quarters for its own stafl in variou: cities
and airports of India;

(b) if so, the names of the citics and air-
ports. where C. P. W. D. stafl quarters exist
and the number of guarters according to cach
tyre in cach city and airpart;

(¢) whether the quarters in il these cities
and airports arc meant bcth for the regular
and workcharged stofl of C. P, W. D; and

(d) if net, the names of the cities and air-
ports where the quatters are meant exclusively
for the regular stafl of C. P. W. D.?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a)to (d). Informa-
tion is being collected and will be placed on
the Table of the House.
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